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Heard Shri D.-PaDas, learned 

counsel for the applicant. The prayer 

in this Griginal Application is to 

quash Annexures 1 - 3. Annexure-A/3 
is the order of punishment by which 
the applicq~gnt was awarded the punish-

ment of reduction of his pay by two - 
stages in the time Scale Of Rs.1400-40-
1800-EB-2300 for a period of one year 
with effect it from 1.11.1996. This 
order was p;-ssed on 20.11,1996, 

Admittedly there is a statutory 

remedy available to the applicant, 

He has not so far filed anj? appeal. 

He has also not stated anywhere that 

he is going to waive the right of 

appeal. It is stated by the counsel 
that the applIcant 

w4j-j.. file an appeal before the 

appellate authority within W,.,,period 
,prescribedby the statute. He can 

only approach this Court after the 

,appellate authority considers his 

aL):ue-31 and ~_~~Isses an order. Therefore, 
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~6 	this Priginal, Application cannct be 	 C- 

admittede 

Learned counsel for the applicant 	C~ 
makes a; prayer for protection against 	tkN e*. ~~OOSI- Qx~ 

the order of punishment till the disposal IDN 

of the appeal he is going to file before 

the appellate aut hority. After f iling 

the appeal before the Director, Postal 	 C" 

Services, the designated appellate 

authority, the applicant may m;ake a 

prayer for not giving effect to the orde 

of punishment till the disposal of the 	 - 12- 
t 4 appeal. L-n such a pe it-I on made before 

him the said appellate authority shall 

consider the same on merit's after giving 

an opportunity to the applicant of being 

heard and P&ss a reasoned order. Liberty 

is granted tot he petitioner to approach 

this Tribunal if . he is aggrieved by such 

an order. 

With this direction this' Application 
is disposed of at the admission stage, itself. 19-1 

Shri S-C-Samantray, learned Addit- i n 1 

Standing Counsel for the Respondents is 

present- and is heard. 


